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\IN THE CENTRAL ADBMINISTRATOVE TRIBUNAL HYDERABAD BEMCH
HYDERA BAD

0.A.ND,358/96

Betweean: Data of Order: 19?3;96

#.B.Ch.Moulidhara Rag
.. .Applicant)

A nd

ey . C - .

1. The Superintendent of Post OPfices,
Vizianagaram Division,
Vizianzgaram,

2. The Postmﬂstergﬁeneral,
'ku}sakhapatnaquﬁegion
Visakfagstnam, ﬁj

3, The Chief Post Master Genaral,
AP, Circle, Hyderabad.

4, K.Adinsrayana, E.0.8.P. m.,

Patha Baggem, GaJapabhlznagaraq)ﬂandalam,
Vizianagaram,

. .Respondents.

Counsel feor the Applicant =~ : | Mr.K.Venkateswar Rap
Counsel for the Respondents : Mr.N.R.Dewraj,Sr.CGSC
CORAM: ‘

THE HON'BLE SHRI R.RANGARADAN  :  MEMBER (A)

contd...
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C.A, 358/96. Dt. of Decision ¢ |

CRDER

! As per Hon'ble Shri R. Rangarajan, Member (Admn.) 1

The applicant is the son of Late Shri B.Simhjchalam,

who died on 2-1-96 while working as EDBFM, Pathgbaggam

Office under Gajapathinagaram S.0. He had four sons ar

Post

d two

daughters besides his widdow. The applicaent it is stated, had

worked intermittently when his father was on leave 45 substitute

EDBPM., It is also steted that he worked in the post of

preobably on previsional kasis after the death of his f4

His mother submitted a repreéentation addressed to R-3

6~1-96 praying for appointment of the applicant as EDBEM

Pathabaggam F.0. in the vacancy caused by the death of
' anrned :
husband. That representation it is awered has not beer

so far. In the meantime R-4 was posted on a regular bs

EDBFM in that post office,

2, - Aggrieved by the above he has filed this CA 1

for a declaration that he is entitled for appointment g

EDBEM
lther .

dated

her’
replied

s8is as

[ 4

raying

n compassi-

cnate grounds as EDBPM. of Fathabaggam P.C. of Gajapathinggaram S5.0.

under Vijayamagaram Hea<d CUffice and that the posting off R=4 in

-

that post as EDBPM is in disregard of provisions of letiter No.

45-22/71-SPB.1/PEN dated 04-09-1982 . s with letter NG.17-85/93-

ED&Trg. dated 02-02-1994 of the Director General of Fos
ig illegal, arbitrary, discriminastory and also cpposed

" 14 and 39(8) of the Constitution of India.

/

ts and hence

to Articles




3z The applicant submitted that he has a big fahily to

maintain and his father yas & low paid employee and haf not left

hehind enough resources to maintain his family. When

his mother

had applied for compassicnate ground appointment in favour of

applicant tc the post held by her husband wathin four
his death the respondents should have coﬁ;idered the
for that post in terms of para-2 of the letﬁer No.17-
dt.2-2-94(Annexure-A4-V1 at page-12). As the aﬁpligan
the necessafy qualifications there is no neéd to reje
for compassionate ground appointment aﬁd posting R~4

EDBPM, Pathabaggam P.C.

A,

4, As the representaticn addresged to R-3 is g

it is preferable to give a direction to R~3 tc dispos

days after
applicant
B5/93-ED&Trg.
t possessed

~+ his case

asS a regular

+ill pending

e of the repre—

sentation of the applicant's mother 3t.6<1=96 in accordance with

of the Jéfter asted 02-02-1994 and also

the rules gaking note of the contentsfthe averments made in this O

5. In the result, the following direction is

Jiveniw

R=3 should dispose of the representation dt.6é@ﬁ96 of

the applicant's mother ih t¢erms of TG P&T letter dt.2.2.94 and als

keeping in mind the
compliance is three
this order. If the

to be given by R-3,

under section 1% cof

averments made in this OQA.

The

months from the date of peceipt

time for

of a copy of .

applicsant is going to be aggrieved by the rep ]

he is at liberty to approach this Tribunal

the A.T. Act.

stage itself.
6. The OA is ordered accordingly at the admiésion/ No coste—
(Registry has tc send a copy of this order along with

copy of CA to Rn3<§af?§9mpliancel

, ~——"

' (R. Rangarajja

Memrber(Admn.)

Dated : The 19th March 1996.
{(Dictated in Open Court)
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Copy tao:

1+ The Supsrintendant BE Post 0PPices,
Vizianagaram Division,
Yizianacaram,

2. The Post lMaster General,
Visakhapatnam Rzgion,
Yisakhapztnam.,
3. The_Chisf Postmester Gensral,
AJR,.Circle, Hyderabad,
4, Ones copy to ﬂr:KQUenkatesu&r Rao, Adwvocate,
Ch T,Hyderabad,

'8, One copy to MroN.R.Dewr2j,Sr. GSC,CAT,Hydsrabad,

6. One copy to Library,CAT,Hyderabad,

o

7. One spare copy.
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